
IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 973 OF 2024

FERVENT SYNERGIES LIMITED ..... APPELLANT(S)

      VERSUS

MANISH JAJU & ORS. ..... RESPONDENT(S)

O R D E R

We do not find any good ground and reason to interfere with

the impugned judgment and hence, the appeal is dismissed.

Pending application(s), if any, shall stand disposed of.

.....................J.
(SANJIV KHANNA)

.....................J.
(DIPANKAR DATTA)

NEW DELHI;
MARCH 18, 2024.
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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL NO. 973 OF 2024

FERVENT SYNERGIES LIMITED ..... APPELLANT(S)

      VERSUS
MANISH JAJU & ORS. ..... RESPONDENT(S)

(FOR ADMISSION and IA No.23387/2024-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)
 
Date : 18-03-2024 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE DIPANKAR DATTA

For Appellant(s) Ms. Hetu Arora Sethi, AOR
                   Mr. Yogesh Kumar Jagia, Adv.
                   Mr. Harshit Ratra, Adv.
                   Mr. Arjun Basra, Adv.                   
For Respondent(s)
                   Mr. Amir Arsiwala, AOR
                   
                   Mr. Neeraj Kishan Kaul, Sr. Adv.

Mr. Jayant Mehta, Sr. Adv.
                   Ms. Smriti Churiwal, AOR
                   Ms. Tanushree Sogani, Adv.
                   Mr. Atishay Jain, Adv.
                   Mr. Vishesh Kalra, Adv.
                   Mr. Hardik Khatri, Adv.

Mr. Udit Dedhiya, Adv.
Mr. Raghav Agarwal, Adv.
Mr. Dhruv Sharma, Adv.

                                      
                   Mr. Gautam Narayan, Sr. Adv.
                   Ms. Anannya Ghosh, AOR
                   Ms. Doel Bose, Adv.
                   Ms. Kashish Chhabra, Adv.
                                      
         UPON hearing the counsel the Court made the following
                             O R D E R

The appeal is dismissed in terms of the signed order.

Pending application(s), if any, shall stand disposed of.

(DEEPAK GUGLANI)                                (R.S. NARAYANAN)
   AR-cum-PS                               ASSISTANT REGISTRAR

(signed order is placed on the file)
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